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NEW DEIHI; THE ﬂr’(ehka ot AR
NOTIF ICAT ION
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S. 0. No, In exercise of the povers cibrxéermi by pubw-

clause (iv) of clause (23C) of Section 10 of the Income~tax Act,
1961 (43 of 1961), the Cewtral Govermmert herelly notifies

"Ga_rﬁhigram Trugt™, Gardhioram i
for the purpose of the sald sub-clauge £fOr the lasceszment yearsg
199293 to 1994«95 aubiect ¢ the following corditions, namglyse

*

(i) The ascesses will apply its income, Or accumulate or
for application, whelly and exclugively to the cbjects
foe which it ig egtahlisheds

(other than voluntary contributions feceived and main=
taived in the fom of jewellery, furfiiture ete,)

for any period duriog the previous yéarg relavant

to the ggeegsmernt yearsg mentioned sbéve otherwise than
in any one or mere of the forms Or wmides ppeceified in
subegection {%) of Section 11;

| %1) the assessee will not invest or ciepcg:t its funds

- (i1} thig notification will not apoly im relation to any

income belinn profits and gaine of budiness, unliesng the
business ic ircidertal to the attalwmment 0f the '

objectivans 0f the agregste and separate bookg of
sccounts are maintained iv regpect of] such hugiresgs,

A

. { saMar sHAIRA )
UNDER SPCRETARY TO THE GOVT, OF |INDIA

Botification No, \r.f[ L7 {(F.No, 197/50(/98=-ITA=~1}
To

The Manater, '

Governmént of india Pregs, _
Ring Rogd, Mayapuri Industrial Area,
{Fear Rajouri Garden), New Dalhi,



